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SC seeks three rights panels’
views on Talag-e-Hasan plea

Dhananjay.Mahapatra
@timesofindia.com

New Delhi: Supreme Court
on Monday sought views of
National Human Rights Com-
mission (NHRC), National
Commission for Women
(NCW) and National Co-
mmission for Protection of
Child Rights (NCPCR) on pet-
itions by nine Muslim women
challenging the validity of
Talag-e-Hasan, which en-
ables a Muslim man to unilat-
erally divorce his wife by pro-
nouncing talaq once a month
for three consecutive months.
Eight years after a constit-
ution bench struck down the
practice of triple talaq (Talag-
e-Bidat) or instant divorce by a
Muslim man by orally pronou-
ncing ‘talaq’ thrice inone go, a
bench of Justices Surya Kant
and Joymalya Bagchi took up
the petitions, six of them filed
in 2022 and the rest in 2023,
challenging the validity of Ta-
lag-e-Hasan mode of divorce.

.............................................

While allowing all inter-
vention applications, the ben-
chgaveliberty to partiestofile
authoritative sources from bo-
oks or scriptures to substanti-
ate their pleas. “We feel that
opinions of NHRC, NCW and
NCPCR should be placed be-
fore the court for assistance in
adjudicating these petitions,”
it said, requesting additional
solicitor general K M Nataraj
tobringonrecord the views of
these national bodies.

When senior advocate M R
Shamshad termed that these
are Sharialaw practices, being
part of the religious law, and
whose reforms should be left
to the community and not be
regulated by courts, advocate
Ashwini Upadhyay said SC
had in 2017 struck down triple
talaq despite identical argum-
ents advanced in support of it.

Thebench asked Natarajto
place the views of the national
bodies before the SC in four
weeks and posted the matter
for hearing on Nov 19.

.............................................
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By Law Trend | August 11, 2025 5:56 PM
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Activists, civil groups slam ex-IPS officer’'s appointment as Haryana Police
Complaints Authority chief

https://maktoobmedia.com/india/activists-civil-groups-slam-ex-ips-officers-appointment-
as-haryana-police-complaints-authority-chief/

Maktoob Staff | August 11, 2025 | Modified : August 11, 2025

Activists and civil society groups criticised the appointment of a former IPS officer as
chairperson of the Haryana Police Complaints Authority, citing the 2006 Supreme Court
ruling that mandates such appointments follow its guiding principles.

The Haryana government appointed former IPS officer RC Mishra as Chairperson of the
Authority and former IAS officer Lalit Siwach as a member on Friday, drawing sharp
criticism from civil society groups.

According to the official appointment order issued by the office of Haryana Additional
Chief Secretary (Home) Sumita Misra, “In pursuance of provisions contained in...
Haryana Police Act, 2007 (25 of 2008), amended from time to time, read with Rule-3 of
Haryana Police (Appointment of Chairperson and Members of Complaint Authorities)
Rules, 2018 issued vide notification dated 07.12.2018, the Governor of Haryana is
pleased to appoint the Chairperson and Members of the State Police Complaint
Authority...”

The tenure of the Authority, as per the order, will be three years.

These groups argue that the Authority, tasked with hearing complaints against police
officers, must be led by someone from a judicial background.

Citing the Supreme Court’s ruling in Prakash Singh vs Union of India, they argued that
the Police Complaints Authority should be headed by a retired High Court or Supreme
Court judge.

In its Prakash Singh vs Union of India judgment, the Supreme Court directed that “there
shall be a Police Complaints Authority at the district level to look into complaints against
police officers up to the rank of Deputy Superintendent of Police,” and “another Police
Complaints Authority at the State level to look into complaints against officers of the rank
of Superintendent of Police and above,” with the district-level authority headed by a retired
district judge and the state-level authority by a retired High Court or Supreme Court judge.

Meanwhile, Haryana government officials countered that the state’s 2007 Police Act
imposes no such restriction and permits the appointment of an IPS officer.

The Act empowers the Police Complaints Authority to inquire into allegations of serious
misconduct against police personnel, either suo motu or based on complaints received
from victims, their representatives, or the National or State Human Rights Commission,
according to officials.
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On Sunday, Punjab and Haryana High Court lawyer Hemant Kumar wrote to Governor
Ashim Kumar Ghosh, urging the appointment of a retired High Court or Supreme Court
judge as chairperson by the Supreme Court’s 2006 directive.

They cited the 2015 Punjab and Haryana High Court decision that quashed the
appointment of former IAS officer Pradeep Mehra as head of the Chandigarh Police
Complaints Authority on similar grounds.

The State Police Complaint Authority is an independent entity constituted under the
Haryana Police Act, 2007 to hear grievances of citizens against police officials.

As an oversight autonomous body, the Complaint Authority inquires into complaints of
omission and commission on the part of police officers/officials, to bring accountability to
the police and prevent abuse of powers.
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Dalit Christians in India protest denial of rights by government

https://cruxnow.com/church-in-asia/2025/08/dalit-christians-in-india-protest-denial-of-
rights-by-government

By Nirmala Carvalho | Aug 11, 2025

MUMBAI, India — A black flag was hoisted at St Mary’s Cathedral in Madurai, a city in the
Indian state of Tamil Nadu, as part of a demonstration led by Antonysamy Savarimuthu
and Anglican Bishop Jeyasingh Prince Prabhakaran.

This year, August 10 marked the 75th anniversary of the Scheduled Caste Presidential
Order of August 10, 1950, which denied affirmative action to Dalit Christians.

The term “Dalit” refers to the “untouchables” under India’s ancient caste system, meaning
people considered unclean and therefore traditionally ostracized. Although caste
distinctions were officially abolished by the Indian constitution in 1949, they remain strong
in popular culture and the Dalits have traditionally been among India’s most impoverished
communities.

Addressing reporters, Savarimuthu said the demand was not for any special favor but for
rightful entitlements.

“This is not a protest of Dalit Christians or Christians alone; it is not a minority protest.
Every citizen must get their rights,” he said. He noted that Dalit Sikhs and Buddhists were
included in the Scheduled Caste list after protests, but Dalit Christians have been denied
the same for 75 years on religious grounds.

August 10 is termed the “Black Day” by Dalit Christians and Muslims in India and marked
by demonstrations from both communities.

“Though the Indian Constitution is highly revered by the people across the globe, the
principles enshrined in that should be fully implemented,” said Savarimuthu at the rally in
Madurai.

Savarimuthu said August 10 of every year was observed as a black day for Dalit
Christians as their demand to bring them under Scheduled Caste list was yet to be
fulfilled.

“It is not just the protest staged by Christians, Muslims or minorities, but by those who
believe in the Indian Constitution,” the archbishop said, according to The Hindu.

“The demand has been on since the 1950s. What is our birth right — the status of SC/ST
— cannot be taken away from us just because we have converted to Christianity,” he said.

Archbishop Francis Kalist of Pondicherry and Cuddalore addressed the large gathering
of the Black Day Protest at Cuddalore.
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“Indian Christians will continue their protest until Dalit Christians are included in the SC
list. Religious discrimination is against the Indian Constitution,” he said.

Father Z. Devasagaya Raj, who has served as the Executive Secretary of the CBCI Office
for Scheduled Castes and Backward Classes, said demonstrations demanding the
removal of this order have been organized in different parts of India.

“‘Many of the political parties support this demand,” he told Crux.

“Right wing parties are not in favor of including Dalit Christians in the Scheduled Caste
list saying it will lead to the conversion of Dalit Hindus to Christianity. But it is not so. The
argument is a wrong estimation of Dalits, suggesting that they would change their religion
for little favors,” Raj said.

“The present government has appointed a commission under the retired Judge
Konakuppakatil Gopinathan Balakrishnan. It bought more time to submit the report and
prolonging the time to submit the report,” he explained.

Balakrishnan was the Chief Justice of the Supreme Court of India from 2007 to 2010, and
later as served as chairperson of the National Human Rights Commission of India.

“‘We believe in the merit of the case and hope to get a positive judgement from the court,”
Raj told Crux.
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Dharmasthala mass burial: NHRC team visits site

SSP Yuvaraj, the team head, obtained from the Dharmasthala police station
comprehensive details of unnatural death cases registered over the past decades.

https://www.deccanherald.com/india/karnataka/dharmasthala-mass-burial-nhrc-team-
visits-site-3676232

Naina J A DHNS Last Updated : 11 August 2025, 22:41 IST

Mangaluru: While the Special Investigation Team (SIT) continues its probe into the mass
burial case in Dharmasthala, a team from the National Human Rights Commission
(NHRC) visited Dharmasthala village on Monday to gather information. The four-member
NHRC team, led by Senior Superintendent of Police (SSP) Yuvaraj and DySP Ravi Singh,
visited the SIT office in Belthangady, the Dharmasthala gram panchayat office, and the
Dharmasthala police station, where they collected case-related details from officials. They
are also said to have recorded a statement from the complainant witness in the case.

SSP Yuvaraj, the team head, obtained from the Dharmasthala police station
comprehensive details of unnatural death cases registered over the past decades. A few
NHRC officials visited the Dharmasthala gram panchayat office to gather information on
unclaimed bodies buried in the village over the past decades. They collected details on
the number of labourers engaged for body burial during this period and whether all of
them were still alive. The officials also visited the homes of some labourers who had
buried the bodies to record their statements. Additionally, a sanitation worker currently
employed by the gram panchayat was summoned to the panchayat office for collecting
further details. The NHRC team also inspected the site near the road to Bahubali Betta in
Dharmasthala, where the SIT team had conducted an exhuming process on August 9.

Suo motu investigation

“‘We have not received any complaints about the case. On suo motu basis, we are
examining and investigating," an NHRC official said. “We will check whether the gram
panchayat and local police disposed of unidentified bodies as per procedure and whether
there were any lapses. We will record statements from the complainant witness, his
advocates, his supporters, and those opposing the investigation. We will also review the
direction in which the SIT probe is progressing. We plan to stay here for about four days
to collect information from all angles, and may stay longer if needed,” the official added.


https://www.deccanherald.com/india/karnataka/dharmasthala-mass-burial-nhrc-team-visits-site-3676232
https://www.deccanherald.com/india/karnataka/dharmasthala-mass-burial-nhrc-team-visits-site-3676232

SCCONLINE, Online, 12.8.2025

Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

SCC Times

NHRC takes suo motu cognizance of girl student burned by cook for asking for
food at a residential school in Bihar

The NHRC has issued notices to the District Magistrate and the Superintendent of Police
seeking a detailed report within 2 weeks.

https://www.scconline.com/blog/post/2025/08/11/nhrc-suo-motu-cognizance-girl-
student-burned-by-cook-for-asking-for-food/

Published on August 11, 2025 By Editor

National Human Rights Commission: On 08-08-2025, the National Human Rights
Commission (‘NHRC’) took suo motu cognizance of a media report concerning a girl
student who was reportedly suffered injuries after being burned with a hot spatula by a
cook at Kasturba Gandhi Girls Residential School in the Shakurabad area of Jehanabad,
Bihar. The incident occurred after the student asked the cook for food. According to the
media report, the same cook had been accused of a similar incident in the past and
transferred to a different department due to a complaint against her.

The NHRC observed that if the contents of the report are true, raise a serious issue of
human rights violation. Consequently, it issued notices to the District Magistrate and the
Superintendent of Police, Jehanabad, calling for a detailed report within 2 weeks.

The report is expected to include the health status of the injured student.


https://www.scconline.com/blog/post/2025/08/11/nhrc-suo-motu-cognizance-girl-student-burned-by-cook-for-asking-for-food/
https://www.scconline.com/blog/post/2025/08/11/nhrc-suo-motu-cognizance-girl-student-burned-by-cook-for-asking-for-food/

DECCAN CHRONICLE, Online, 12.8.2025
Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Deccan Chronicle
NHRC to Probe Secret Burial Claims in Dharmasthala

https://www.deccanchronicle.com/southern-states/karnataka/nhrc-to-probe-secret-
burial-claims-in-dharmasthala-1896961

DC Correspondent | 12 Aug 2025 2:07 AM IST

The National Human Rights Commission (NHRC) has stepped in to probe allegations of
mass secret burials in Dharmasthala, visiting places and meeting local officials.

A four-member NHRC team arrived in Belthangady taluk and began gathering records
and information from various sources.

Mangaluru: The National Human Rights Commission (NHRC) has stepped in to probe
allegations of mass secret burials in Dharmasthala, visiting places and meeting local
officials.

A four-member NHRC team arrived in Belthangady taluk and began gathering records
and information from various sources. The officials visited the Dharmasthala Gram
Panchayat, the temple premises, the local police station, and the Special Investigation
Team (SIT) office handling the ongoing probe.

According to sources the Commission has sought various documents from the Gram
Panchayat and recorded statements from sanitation workers. The team also met several
individuals privately to collect testimonies.

The NHRC'’s visit is expected to continue for the next four to five days.

According to sources the Commission has suo motu taken note of the development and
has arrived in the temple town.

( Source : Deccan Chronicle )


https://www.deccanchronicle.com/southern-states/karnataka/nhrc-to-probe-secret-burial-claims-in-dharmasthala-1896961
https://www.deccanchronicle.com/southern-states/karnataka/nhrc-to-probe-secret-burial-claims-in-dharmasthala-1896961

HINDU, Online, 12.8.2025

Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Hindu

No funds for education dreams

https://www.thehindu.com/opinion/op-ed/no-funds-for-education-
dreams/article69919891.ece

Published - August 12, 2025 01:29 am IST

Serish Nanisetti

Last week, a few dozen students of a Tribal Welfare Residential School for Girls in Parigi
in Vikarabad in Telangana protested against the absence of math and chemistry faculty.
In July, students of Left organisations agitated at the Secretariat in Hyderabad over poor
education policies. Around the same time, the National Human Rights Commission
(NHRC) directed the State government to investigate reports of over 800 children falling
ill due to suspected food poisoning in Telangana’s residential schools.

The protests by students and the directions of the NHRC cannot be seen in isolation. For
the second year in a row, the Congress government in Telangana has let the education
sector down. While the average allocation for education across States is around 15% of
their total budget, according to a State Budget Analysis, Telangana allocates significantly
less. For the year 2025-26, for instance, it earmarked only 7.9%.

The Congress rode to power in 2023 promising a higher outlay for education. Several
education activists and NGOs helped the party during its campaign. On January 24,
before the Budget was presented, activists demanded that the Congress raise the
budgetary outlay for the sector, but this did not happen.

The education sector has been underfunded over the past decade in the State. At the
time of Telangana’s formation, the education budget of united Andhra Pradesh was
13.35% of budget estimates in 2013-14. After the formation of Telangana, this dropped
to 10.89% in 2014-15 and further to 7.3% in 2022-23.

The number of personnel in the sector has also dropped. Telangana had 1,56,957
employees in the education sector at the time of its formation. By the time the Bharat
Rashtra Samithi handed over the reins to the Congress, the number had declined to
1,51,801. In 2024-25, the number has gone up to 1,53,421, but this is still insufficient. The
School Education Department had 1,37,252 employees in 2014-15; this dropped to
1,31,872 in 2022-23. How a reduction of 5,380 personnel has impacted the school
education sector is anyone’s guess. It is also pertinent to note that the government’s
reduced priority towards the sector comes at a time when schools have been struggling
to get back on their feet after the pandemic.

A recent report shows how the system has been hollowed out due to the absence of
regular teachers in rural and peri-urban areas, where the Congress performed well.
Enrolment in government schools dropped from 70.1% in 2022 to 59.8% in 2024,
according to the 2024 Annual Status of Education Report, published in January this year.
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If the State had invested sufficient funds in the sector, students would have continued to
go to government schools. The same report found that only 6.8% of students in Class 3
can read text prescribed for Class 2 students. This is a drop from 12.8% in 2018.

The government is not unaware of the needs of the education system. The Telangana
Education Commission, set up in September 2024 under former IAS officer Akunukri
Murali, had submitted a report on the state of education and the requirements to raise
standards. It had called for an outlay of %5,000 crore for improving facilities in 100
mandals out of the 632 mandals in Telangana. The report had stated that a phase-wise
outlay over six years would cover all the schools at a total cost of ¥31,600 crore. However,
its suggestions remain on paper.

The earlier regime had focused on the marquee model of residential education where a
few students are provided good quality education, food, and boarding. There are 3,170
residential schools catering to girls, minorities, Other Backward Classes, Scheduled
Castes, and Scheduled Tribe students. The Congress government appears to be
following a similar model by developing Young India Integrated Residential Schools.
These schools will be able to cater only to a few as a vast majority of students in
Telangana are day scholars whose parents prefer educational facilities in the
neighbourhood. Unless there is more investment in government schools in every
neighbourhood, the goal of universal primary education will be a mirage in Telangana.

In 1795, Surendranath Banerjee, one of the founding members of the Indian National
Congress, spoke of how only 7.5% was spent by the British on education. He said this
needed to change. More than 130 years later, spending a similar share on education does
a great disservice to the young people of Telangana.
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SC fixes Nov 19-20 for final hearing on pleas against Talag-e-Hasan’
https://www.theweek.in/wire-updates/national/2025/08/11/lgd26-sc-talag.html
PTI Updated: August 11, 2025 17:18 IST

New Delhi, Aug 11 (PTI) The Supreme Court on Monday fixed November 19-20 for the
final hearing of pleas seeking declaration of "Talag-e-Hasan" and all other forms of
"unilateral extrajudicial divorce" as unconstitutional.

Talag-e-Hasan is a form of divorce among Muslims through which a man can dissolve
the marriage by pronouncing the word "talaq" once every month over a three-month
period.

A bench of Justices Surya Kant and Joymalya Bagchi, while fixing the date for final
hearing on a batch of pleas, including petitions by victims and other aggrieved parties,
sought the views of National Commission for Women (NCW), National Human Rights
Commission (NHRC) and National Commission for Protection of Child Rights (NCPCR).

When the bench enquired about Centre’s view, its counsel Ashwini Kumar Upadhyay
said it had not file any counter affidavit in the matter as such but given views in Triple
Talaq case in which they have opposed all forms of "unilateral extrajudicial divorce".

The top court allowed all the intervention applications and said they could assist the
court in the hearing.

"If there is any material including some books or scriptures that may be produced. An
opinion of the NCW, NHRC and NCPCR should be on record for proper assistance. We
request ASG K M Nataraj to seek instructions and ensure that their opinions are brought
on record," the bench said.

When one of the counsel appearing for opposing parties said there could be issues of
maintainability and locus of petitioners challenging the Talag-e-Hasan, the bench said the
victims and aggrieved parties were before it and there couldn't be an issue over locus
standi and maintainability as a result.

"We should not be worried about technicalities at this stage. There are individuals who
are affected and are before this court. We will look into it,” the bench said, adjourning the
matter.

The apex court was hearing nine petitions, including the one filed by Ghaziabad
resident Benazeer Heena, claiming to be aggrieved by Talag-e-Hasan.
They have also sought a direction to the Centre to frame the guidelines for gender and
religion-neutral and uniform grounds of divorce and procedure for all citizens.

The top court had previously impleaded husbands of the petitioners and sought their
replies on the pleas.

On October 11, 2022, the top court admitted the pleas challenging the practice and all
other forms of unilateral extrajudicial divorce and sought directions to declare them
unconstitutional.
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The top court in August, 2022 said its primary focus was to provide relief to women,
who claimed to be victims of Talag-e-Hasan, before deciding the constitutional validity of
this form of divorce.

Under Talag-e-Hasan, a divorce gets formalised after the third utterance of the word
talag in the third month if cohabitation has not resumed during this period.

However, if cohabitation resumes after the first or second utterance of talaq, the parties
are assumed to have reconciled.

(This story has not been edited by THE WEEK and is auto-generated from PTI)
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SC seeks three rights panels’
views on Talag-e-Hasan plea

Dhananjay.Mahapatra
@timesofindia.com

New Delhi: Supreme Court
on Monday sought views of
National Human Rights Com-
mission (NHRC), National
Commission for Women
(NCW) and National Co-
mmission for Protection of
Child Rights (NCPCR) on pet-
itions by nine Muslim women
challenging the validity of
Talag-e-Hasan, which en-
ables a Muslim man to unilat-
erally divorce his wife by pro-
nouncing talaq once a month
for three consecutive months.
Eight years after a constit-
ution bench struck down the
practice of triple talaq (Talag-
e-Bidat) or instant divorce by a
Muslim man by orally pronou-
ncing ‘talaq’ thrice inone go, a
bench of Justices Surya Kant
and Joymalya Bagchi took up
the petitions, six of them filed
in 2022 and the rest in 2023,
challenging the validity of Ta-
lag-e-Hasan mode of divorce.

.............................................

While allowing all inter-
vention applications, the ben-
chgaveliberty to partiestofile
authoritative sources from bo-
oks or scriptures to substanti-
ate their pleas. “We feel that
opinions of NHRC, NCW and
NCPCR should be placed be-
fore the court for assistance in
adjudicating these petitions,”
it said, requesting additional
solicitor general K M Nataraj
tobringonrecord the views of
these national bodies.

When senior advocate M R
Shamshad termed that these
are Sharialaw practices, being
part of the religious law, and
whose reforms should be left
to the community and not be
regulated by courts, advocate
Ashwini Upadhyay said SC
had in 2017 struck down triple
talaq despite identical argum-
ents advanced in support of it.

Thebench asked Natarajto
place the views of the national
bodies before the SC in four
weeks and posted the matter
for hearing on Nov 19.

.............................................
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SC to Hold Final Hearing on November 19-20 in Pleas Challenging "Talag-e-Hasan’

https://lawtrend.in/sc-to-hold-final-hearing-on-november-19-20-in-pleas-challenging-
talag-e-hasan/

By Law Trend | August 11, 2025 5:54 PM

The Supreme Court on Monday fixed November 19-20 for the final hearing of a batch of
petitions seeking to declare Talag-e-Hasan and other forms of unilateral extrajudicial
divorce as unconstitutional.

Talag-e-Hasan is a form of divorce in which a Muslim man can dissolve a marriage by
pronouncing the word “talaq” once a month over three months, with the divorce becoming
final upon the third pronouncement if cohabitation has not resumed.

A bench of Justices Surya Kant and Joymalya Bagchi directed that the National
Commission for Women (NCW), National Human Rights Commission (NHRC),
and National Commission for Protection of Child Rights (NCPCR) submit their opinions
in the matter. The court also allowed all intervention applications, noting that they could
assist during the hearing.

“If there is any material, including books or scriptures, that may be produced. An opinion
of the NCW, NHRC, and NCPCR should be on record for proper assistance,” the bench
observed, asking ASG K M Nataraj to ensure these are filed.

When asked about the Centre’s stand, counsel Ashwini Kumar Upadhyay said no
counter-affidavit had been filed in this case but pointed out that in the Triple Talaqg matter,
the government had opposed all forms of unilateral extrajudicial divorce.

Rejecting objections on maintainability and locus standi, the bench said, “We should not
be worried about technicalities at this stage. There are individuals who are affected and
are before this court.”

The court is hearing nine petitions, including one filed by Ghaziabad resident Benazeer
Heena, who claims to be a victim of Talag-e-Hasan. The petitioners have also sought
directions to the Centre to frame gender- and religion-neutral uniform grounds and
procedures for divorce applicable to all citizens.

The Supreme Court had admitted the pleas on October 11, 2022 and previously
impleaded the petitioners’ husbands, seeking their replies. In August 2022, the bench had
noted that its primary focus was to grant immediate relief to women claiming to be victims
before examining the constitutional validity of the practice.
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Supreme Court Seeks NCW, NHRC, NCPCR Views on Petitions Against Talag-e-
Hasan

https://lawchakra.in/supreme-court/ncw-nhrc-ncpcr-views-on-talag-e-hasan/?amp=1

Hardik Khandelwal | 2 hours ago

The Supreme Court has called for opinions from NCW, NHRC, and NCPCR while hearing
pleas challenging the validity of Talag-e-Hasan. The case, filed by journalist Benazeer
Heena, will be heard finally on November 19, 2025.

New Delhi: On August 11, the Supreme Court asked for the opinions of the National
Commission for Women (NCW), the National Human Rights Commission (NHRC), and
the National Commission for Protection of Child Rights (NCPCR) while hearing petitions
that challenge the practice of Talag-e-Hasan.

The matter was heard by a Bench of Justice Surya Kant and Justice Joymalya Bagchi.

During the hearing, Advocate Ashwini Kumar Upadhyay informed the Court that most of
the points in this case had already been discussed earlier in the triple talag case.
However, the Bench remarked,

“‘We’ll hear the matter individually.”
In its order, the Supreme Court stated,

“We allow all the 1As seeking intervention. They may not file counter affidavits but assist
us during final hearing. If there is any material including some books or scriptures, that
may be produced. An opinion of the NCW, NHRC, and NCPCR should be on record for
proper assistance. We request Shri K.M. Nataraj, ASG, to seek instructions and ensure
that their opinions are brought on record.”

When one of the Respondents highlighted that in the Shayara Bano case, the majority
judges had held Talag-e-Biddat to be arbitrary but had not made rules regulating Sharia,
Justice Surya Kant responded,

“‘We should not be worried about technicalities at this stage. There are individuals who
are affected and are before this Court. We will look into it.”

The Court has now fixed the case for final hearing on November 19, 2025.
Background of the case

The petition was filed by Benazeer, a journalist, after her husband sent her the first notice
of Talag-e-Hasan through a lawyer. She also requested the Court to direct the Central
Government to make guidelines for neutral and uniform grounds and procedures for
divorce that would apply to all citizens, regardless of religion.
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In April 2022, an FIR was filed at Vijay Nagar Police Station, Ghaziabad, against
Benazeer Heena’s husband and his relatives under Sections 498A, 332, 504, 506, and
406 of the Indian Penal Code (IPC) and the Dowry Prohibition Act.

In her petition, she asked the Court to declare Talag-e-Hasan and all other types of
“unilateral extra-judicial talaq” as invalid and unconstitutional, saying they were arbitrary,
irrational, and violated the fundamental rights of women.

Talag-e-Hasan is a type of divorce in which the husband pronounces the word “talaq”
once a month, over a period of three months. If the couple does not start living together
again during this period, the divorce becomes final after the third pronouncement in the
third month.

However, if the couple reconciles and resumes living together after the first or second
pronouncement, the divorce process stops and those earlier pronouncements become
invalid.

On May 25, 2022, Senior Advocate Pinky Anand mentioned the petition before a Bench
of Justice D.Y. Chandrachud and Justice Bela Trivedi, saying that Benazeer had already
received the second talag notice. At that time, the Bench said there was no urgency in
the matter but allowed her to bring it up again the following week.

Later, on August 16, 2022, a Bench of Justice S.K. Kaul and Justice M.M. Sundresh gave
time to Pinky Anand to discuss with Benazeer whether she would agree to divorce by
mutual consent if the meher (dower) was taken care of.

The Bench observed,

“Prima facie this is not improper. Women also have an option of Khula. Prima facie | do
not agree with the petitioners. | don’t want to make an agenda of it for any other reason.”

Case Title:

Benazeer Heena v. Union of India & Ors.
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Supreme Court seeks three rights panels' views on Talag-e-Hasan plea

https://timesofindia.indiatimes.com/india/supreme-court-seeks-three-rights-panels-
views-on-talag-e-hasan-plea/articleshow/123246108.cms

TNN | Aug 12, 2025, 04.56 AM IST

NEW DELHI: Supreme Court on Monday sought views of National Human Rights
Commission (NHRC), National Commission for Women (NCW) and National Commission
for Protection of Child Rights (NCPCR) on petitions by nine Muslim women challenging
the validity of Talag-e-Hasan, which enables a Muslim man to unilaterally divorce his wife
by pronouncing talag once a month for three consecutive months.

Eight years after a constitution bench struck down the practice of triple talaq (Talag-e-
Bidat) or instant divorce by a Muslim man by orally pronouncing 'talaq’ thrice in one go, a
bench of Justices Surya Kant and Joymalya Bagchi took up the petitions, six of them filed
in 2022 and the rest in 2023, challenging the validity of Talag-e-Hasan mode of divorce.

While allowing all intervention applications, the bench gave liberty to parties to file
authoritative sources from books or scriptures to substantiate their pleas. "We feel that
opinions of NHRC, NCW and NCPCR should be placed before the court for assistance in
adjudicating these petitions," it said, requesting additional solicitor general K M Nataraj to
bring on record the views of these national bodies.

When senior advocate M R Shamshad termed that these are Sharia law practices, being
part of the religious law, and whose reforms should be left to the community and not be
regulated by courts, advocate Ashwini Upadhyay said SC had in 2017 struck down triple
talaq despite identical arguments advanced in support of it.

The bench asked Nataraj to place the views of the national bodies before the SC in four
weeks and posted the matter for hearing on November 19.
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ITAH AT H TP -U-g8- & Raare gifaere iR sifaw gaa1g & foe a'fta aa
G4l

https://navabharat.news/supreme-court-fixes-date-for-final-hearing-on-petitions-against-
talag-e-hasan/
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1 Il 8, Fored RaT Ted g1 o 8| S99 Afgansil 3R S aail $b fofedll TR Te_T SRR
USQ%[%I HIC A T YYT3T & ITHIRTS 3R BT THTA! 1 ST & 7T ST 1 e oIk
far gl

AR (11 3ATR) Pt GaTs H SRId YR R THd af a1 = S Siigd e
o1 faRIY foman ok &gl for 3 arfueTt foaRufig 761 1 9IS @1 ad § fb 3 g ol A &
SR T 3f1d €| Tgl, Sifiaadr Sy Iurear 3 ®IE | gaid ¢ fob o aard dAHd J HIE A
TATH-U-BG SR 3T ARIhl IR thardll el faam o7 | e, 31d ST Sevd g | 3811 JHER
Told! STEUETY ¥ Sadid H Hel b Tharw! daid, die 98 [Ug!, SHd, ®Iequy Il
THUATY ¥ &1, ¢ g =1fe

31 gl fh PIC 7 g WHR I Ul AT TIRI R Sa1d AR § 1 A DI STl JAars
19 3R 20 TSR 2025 PI GHIT | SUTHTT = T, " T Hod I < $1 ARGATST 1 =g e

3R e @ ufehar &R feddt & for gue grfti TeIRT Y= +f @it ) wum =g 9 e
MY SR T THH HTI AR BT AT, S UHeRWbT Il WR A T "

SRAIHRUT: T g 3Hfel WIgH gRT Wad: BRI §s Wk &1 39 -GSl H BhaskarHindi.com
&9 & gRT fordt ot TRE o1 P18 Sana a1 uRadq @fsfem =1 fasar mar 3| 39 g &t ud
IS B IR H Tt TS qrEBR Bt GHul SaEeR] %ad iR had g9l Yol & § Td 39
o1 H T T8 THHR] 1 STANT 63 1 e Jafdd &5 & fo=IsRll (@@id / SR / Sifay
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A FI¢ A gaaHTl # U=Iferd aeTe-U-g9+, daTeh-U-3gd- 3R dare-u-faamar uw
NHRC, NCW 3R NCPCR & Hiift I

DI 7 gUTfad AfgamsT SR faaTewR dde I Ual §U g=d R IaTd -U-g9- & YHIG B ofid
TR & oY T AR g, BIC AdaR DI R 0 | 39 ATHe H SATel JHaTs S,
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I PIC (Supreme Court) 7 TIAHM! H Tafid daTd-T-g94, daH-U-380H, daTH-U-
fo=Tra, TR AP AFTISR ST (TITH SR, AT HigaT ST (THRilgsey) 3R A8
I SIRPR TRET SN TIRIGSR § Ig 77 f §.

HIC 7 gUTfad Afgamst SR faaTewR dde I Ual §U g IR AT -U-g9- & YHIG B ofid
B & forg I At 8. BIE TdaR BT AR 8% A 3 AHA H SATAH YraTs BN, TS TfIh]
qee REar IR =1 Tfge 3me Al ot 3R I GRR &1 7R .

GRR TIfyee1al § gl T § P dae-U-ga St Saa®T G381 &1 3(U-T Aol 9 el T
B BT THARWI SHABR Il 7. T YRad Afganstt & srqamar & fufd & v@ar 8. g9
Ugd gdls & GRIF G PIE 3 Fal T for 3FR ufd SR Uell T 1y gt 3§ Tavd ot R
gﬁ%su&ﬁqqmq I8 & YR W AU & 3fJwdq 142 & dgd aaid fedr ol bl

T -U-89 STATH H dald ¢ &1 U aRipT g, Foraw ufa 3ru=t uelt & i wga A i aR
ddTes Side: dald odl 8. 399 Afgaafl 3R 3% s Bt el IR T8 3R US &1 3.

DI 7 7 YUT3T & Ueb FrHISTb 3R DI UHTAT T o & forg Afger Smai Ifgd srg
ey SIRY X I /i |, Aifarest § ug i grat fasan B fob S geemh Ayl A 39 RE B
Ty & Ufasfid o= f3ar 8, STafes g8 Wi U ¥ YR 9T 3R fatiy w0 § arfassredl
&1 I YR Afgarsit I IR &A1 R 79 gU B,



https://bharatexpress.com/legal/supreme-court-seeks-opinion-from-nhrc-ncw-and-ncpcr-on-talaq-e-hasan-talaq-e-ahsan-and-talaq-e-kinaya-prevalent-among-muslims-549934
https://bharatexpress.com/legal/supreme-court-seeks-opinion-from-nhrc-ncw-and-ncpcr-on-talaq-e-hasan-talaq-e-ahsan-and-talaq-e-kinaya-prevalent-among-muslims-549934

